
OPB\J CUJdT 

GEN TrlAL AiJvlli I sTrlATI VE 'L I BJN;:J...' ALLAI-J.i.l.BAJJ B 1:( CH- ALLAHABAD 

Allahabad: Jated .this 23rd day of 1ay, 2JOO 

uri gi nal Appli ca ti on N o. 388 1 of 2)00 

Qi. s-r-ri ct Varanasi 

I 

yog~ndr~ Prakash son of Lat~ Bhanu Charan Varshney, 
de si cteni:. of il ohall a Mand uadJ.h Bazar, 
P.O. Ntanduadih Jistric"LVaranasi. 

( Sri A.sin•gh, ctvocate) 

••••• Applicant 

versus 

l • uni on of lndia hrough , 
,Ji rec 1: or G:n er al f-os t and Telegraph .oepacl@en t, 
uttar F-radesh, Allahabad. 

2. Po5t j 1aster c;eneral FOst and Telegraph 
0e partmen t, uttar had esh, Allahabad. 

o R 1J Ea ,LO_r_a_lL 

Sri A Singh, counsel for the applicant. Learned 

counsel for the aµplicant subnri.1:s.that the applicant has 

made rep..:-esentation to the responjent no.1 for his 

pr Qn oti en and the said re pre 5enta ti on has not geen 

disposed of. He requests for a direction to responj ent ~ 

n 0.1 to dis f;Ose of his represent a ti en as ex f,ecti ti cu sly 

as possible. In view of he ab eve sub mission the vA ' 
is disposed of at the admissim stage directing the 

respmctent no.1 to consider and dispose of the 

representation of the ar-1plicant co merit within 30 days 

frc:m the dale of receipt of the order. 

.x.. 


